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1377. SHRIMAT] VIDYAWATI
CHATURVEDI: Will the Minister of
EDUCATION AND YOUTH SER-
VICES be pleased to state:

(a) whether it is a fact that the
Ministrys of Education and the Natio-
nal Book Trust propose tg publish
books for children in the near future
with the aim of infusing in them the
spirit of national integration and
discipline; and

(b)if so, by when the scheme in
this regard is expected to be imple-
mented?)
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+[THE MINISTER OF EDUCA-
TION AND YOUTH SERVICES
(PROF. V. K. R. V. RAO): (a)
Yes, Sir in order to promote national
integration among children, a scheme
entitled ‘Nehru Bal Pustakalaya’ for
the production of supplementary
reading material for children is pro-
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posed to be initiated in collaboration
with the National Book Trust.

(b) The scheme is under considera-
tion and is expected to be finalised for
implementation soon.]
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t{AppoINTMENT OF HicH Courr Jupges

1378, SHRI SURAJ PRASAD: will
the Minister of HOME AFFAIRS be
pleased to state whether there is any
proposa] under Government’s con-

sideration to appoint more High
Court Judges?]
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+[THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): There is no such propo-
sal under consideration of the Gov-
ernment of India. It is for the State
authorities to review the judge
strength in each High Court with re-
ference to the institutions, disposals
and arrears to be cleared and to send
proposals to the Government of India
for augmentation of the judge-
strength to the extent considered
necessary.]

+[ 1 English translation.



